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No more curbs on
erivative trade: Sebi

PRESS TRUST OF INDIA
Mumbai, Janvary 11

THE SECURITIES AND Exchange
Board of India (Sebi) is not plan-
ningany more measures to curb
orrestrictactivity in derivatives,
Ananth Narayan,a wholetime
member of the capital markets
regulator, said on Saturday.

An expert group under for-
mer RBI executive director G
Padmanabhan continues to
work on bettering the system,
and some moves on ease of do-
ing business and better risk
managementare being mulled,
he added."At this point in time,
there is no thought of Sebi tak-
ingany further stepsin this par-
ticularregard,' Narayan said,ad-
dressing an event organised by
Sebi-promoted NISM here.

He also made it clear that
Sebi is not mulling any steps on
"suitability and appropriability"
which will determine who can
trade in the derivatives market.

It can be noted that in No-
vember, Sebi imposed a set of
restrictions to curb highly spec-

Govt to probe
alleged illegal
garlic imports

PRESS TRUST OF INDIA
New Delhi, January 11

COMMERCE AND INDUSTRY
minister Piyush Goyal has assured
garlic traders to look into their
concerns over illegal imports of
the agri commodity, an official
said on Saturday.

A delegation of garlic traders
met the minister on January 10
and highlighted difficulties faced
by farmers and traders due toim-
ports of Chinese garlic, the com-
merce ministry official said. Ac-
cording to the traders, Chinese
garlicis banned in India, but it is
being brought into the country,
which is hurting farmers and
traders,apart from distorting the
garlicmarket.The traders haveal-
leged that some imports were
routed via Afghanistan, Iran and
Iraq to circumvent the ban on
Chinese imports. The country's
garlicimports stood at §7 million
during April-October this fiscal.

ANANTH NARAYAN,
WHOLETIME MEMBER, SEBI

At this point in time,

there is no thought of
Sebi taking any further
steps in this particular

regard (curbing or
restricting activity in
derivatives)

ulative tradesin the futuresand
options market after data
pointed out that retail investors
lost moneyin 93% of the trades
over thelast three years.
Making it clear that Sebi has
nothingagainst derivatives and
that theyhelp in price discovery
and deepening the market,
Narayan assured that the
tweaks will be introduced only
after consultations.Some of the
measures being discussed
within the market regulator in-

‘Energy

clude steps to better measure
risk in the derivatives market.
"What you need ideally is that
the volumes in the cash market
should be nice and liquid, and
there should be depth in the
market. And likewise, the vol-
umes in the derivative market
should also have depth, should
also have good volumes," he
noted. It is important to make
sure that there is some kind of
connectivity in the liquidity of
the two markets, he said.

security to

make India $4-trillion
economy before 2027’

PRESS TRUST OF INDIA
Mangaluru, Januvary 11

UNION MINISTER FOR petro-
leum and natural gas, Hardeep
Singh Puri on Saturday said In-
dia's energy securitywill fuel the
country's bid to become a $4
trillion economy much earlier
than the projected 2027.

Puri was addressing a ses-
sionatthe 7th Mangaluru Liter-
ary Festival on Saturday. He said
the International Monetary
Fund has projected India to
reach there by 2027.“But if the
present trajectory continues,In-
diawill arrive there much before
that,” Puri said. The 7th edition
of the festival was inaugurated
bylegendary Kannadawriter SL
Bhyrappa at the TMA Pai Audi-
torium. Following the inaugura-
tion, Puri delivered his key note
address on India's energy

Oil minister Hardeep Singh
Puri said the IMF has
projected India to become
$4-trillion economy by 2027

security. Puri said there’s no
shortage of fossil fuel. He saida
few OPEC project fossil fuels as
“short-lived resources”for their
own “cartelising motives”.

He also said India has
ramped up its refinery capacity
from 5 million barrels of crude
to 5.4 million barrels per day.

Computing, technology growth to make
India developed country, says Vaishnaw

GEETA NAIR
Pune, Janvary 11

COMPUTING AND TECHNO-
LOGICAL advancement is a
core building block for India to
become a developed nation by
2047,Union minister for elec-
tronics and information tech-
nology Ashwini Vaishnaw said
on Saturday. The minister also
announced a 600 crore Elec-

EAST COAST RAILWAY

(1) e-Tender Motice No. ;| e-Tender-
Elect-G-50-24
Description of the work:
ELECTRIFICATION N CONKNECTION WITH
IMPROVEMENT OF CIRCULATING

AREA-BRAHMAPUR.

T 4838, 573.69,

aprox. cost of work
ERD- ¥ 96, 800.00.

(2) a-Tendar Notice No. ! e-Tendar-
Elect-G-51-24

tha

work:

Description of
ELECTRIFICATION IN COMMECTION
WITH PROPOSED COMSTRUCTHON OF
ONE TOWER WAGON SHED AT
PARADEEP (PRDP) IN CONNECTION
WITH GRID SEPARATION WORK AT
PARADEEP (FPRDP) STATION ON
DEPOSIT BASIS.

Approx. cost of work ; PR IFAE L RS
EMD: ¥ 1.04,100.00.

(3} e-Tender Motice Mo. : e-Tender-
Elect-G-52-24

(Rt el ke g R W COMPREHEN-
SIVE ANNUAL MAINTENAMNCE
CONTRACT FOR ADDRESSABLE FIRE
ALARM SYSTEM PROVIDED IN RAIL
ALUDITORIUM AT MANCHESWAR (MCS)
FOR THREE YEARS.

T 3,89,827.00,

Approx. cost of work :

EMD: ¥ T.800.00.

Completion period - 06 months (for all
tendars}.
At 1500

Tender closing Date & Time:

hrs. of 27.01.2025 {for all tenders).

Mo manual oflers sent by postcoursern
Fax orin parson shall be accepted against
such e-tenders

Complete information including e-tender
documents of the ahove e-tender I avallabls
in wibslo | weww.iraps.gov.in

Mate : The prospective fenderars are-adwsed
b rgvisi Uhe website 10 (Tan) doys balore
the date of clesing of tender to note any
changesicorrigendumm lssued Tor this tender

tronics Manufacturing Cluster
(EMC) in Pune."We are devel-
oping a large electronics clus-

ter. It is a joint venture of the
state and central government
and two anchor manufactur-
ers have got approvals. We will
work with the state govern-
ment to make it alarge facility.
“Pune is known for its auto-
motive industry, the same will
happen in the electronics in-
dustry here," he said.

The development would be
completed in 1-1.5 years. The

minister said they would let
the market drive the focus of
the Pune EMC at Ranjangaon.
Starion HK India and IFB are
the two anchor manufacturers
of the cluster.

The minister was speaking
in Pune during his visit to the
Centre for Development of
Advanced Computing (C-
DAC),where he reviewed mul-
tiple missions and projects, in-

cluding the National Quan-
tum Mission. He said there
were some interesting quan-
tum applications shared by
C-DAC that would be useful in
space and many other sectors.
MeitY has committed
X523 crore for it and would
commit a further 500 crore,
which is in addition to what
DST was investing in the
Quantum Mission.

¢ Chola

Enfer o bedier hife

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600 032,

E-AUCTION SALE NOTICE (Sale Through e-bidding Only)
SALE NOTICE OF IMMOVABLE SECURED ASSETS Issued under Rule B(6) and 9(1) of the Security Interest (Enforcement) Rules 2002

Motice & hersby given to the PUBLIC IN GENERAL and in paricular to the Borower(s) and Guarantor{s) indicated in COLUMN (A) that the below descrbed immovable
propariyes | describaed in COLUNMN (C) Modgaged @ Chargad 1o the sscured creditor the POSSESSION of which has baan aken as describad in COLUNMBM (D) by the fathonzad
Officerof Housing CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Gredior, will be sold on “As |5 Where is", “As is what 5" and “Whatever
there is" as per defails mentioned balow -

Modice ks hereby given o Borrower S Mortgagoris) [ legal hiir, legal representatlives (Whether Known or unknown], execubors), administralons), successon(s) and assgn(s) of
the respectve Borrowears) /| Mortgegons) (Since decessed) as the case may be indicated in COLUMM (A) under Rule B(B) of the Security Interest [Enforcement) Rules 2002, For
datailed terms & conditions of the =ale, pleasa refar to the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED secured Credibior’s wabsis
I, ¢ https:www.cholamandalam.com and www auctionfocus.in

_ &r. Divisional Electrical Engineer (Gl
PR-BT2IP24-25 | Khurda Road

WWhilst care is taken prior
to acceptance of
advertising copy, it is not
possible to

verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals
advertising in its newspa-
pers or Publications.
We therefore recommend
that readers make
Nnecessary inquiries
before sending any
monies or entering into
any agreements with
advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered
letters are not accepted
in response to box
number advertisement.”

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation b.of the Insolvency and Bankruptcy Board of India
(lnsedvency Besolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
REPUTE FOODS PRIVATE LIMITED

RELEVANT PARTICULARS

Wame of corporate deftor

REEPUTE FOODS PRIVATE LIMITED

Date of Incorporation of corporate dabtar

113" Sepiamber, 2011

Lk Pl | 1

it incorporated S registered

Authorty under which corporate dabtor

Aol - ahmedzbzd

Identification MNo. of corporate debior

4. |Corporate [dentity Mo, S Limited Liability

i U1S400GIZ011FTCO6T117

5. |Addreis of the registered office and
pringcipal office (If any} of corporane
debtor

Plot Mo.6, Sardey No. 244, Shagar
Guejarat, India - 360024,

6. |insolvency commencement date in

e L i

7™ fanua ry, 2025 [Order uploaded on

renalufean Process
=

A e e L o = R B Tl e L e

67 July 2025

B |Mame and rr_-'gis.lr.ll‘i-:r-l'- numier of the

resoluton professional

A e e e

Insolvency professional acTing as interins

Barme:Mr. Chirag Rajendrakiurma Shah
Reg. No: IBBIPA-001/1P-PO1169)
LO8-19/11837

e L s

9. |Address and e-rmiail of the intenm
reolution profesiional, as regisiensd
with the Board

Heg sterad Address Z.'-::;.I:I__l_l-‘.:.-rn.hf.:q *:.ﬁlﬂg.
Begide Mavnirrnan Co, Op. Bank,

2pp. HOFC Bank Howsea,

Mawvrangpura, Ahmedabad-380009
Email i0; chirag.irpigmail.com

10| Address and o-rmail to be used for
corredpandence with the interim
resolution professional

Aegistered Address: 308, Ratnaraj Spning,
Begide Mavnirrnan Co. Op. Bank,

Cpp. HOFC Bank Housa,

Mavrangpura, Ahmedabad- 380005

Email I0: cirg.ripl@gmail.com

11 |Last date bor subsindssson of clairms

171 “January, 2015

idertified ta act &8s Authorised
Representative of creditors:in.a class
{Three names for each class]

12| Classas of credetors, if any, under clause B
{b} of sub-saction {6A) of section 21,
ascertamned by the interim resalution
professional

13 | Namas of Indodrancy Professianaiy MA

14 |{a] Refevant Forms and

are avarable at

{1 Details of authorized repfesantalas

wiwrw ihbiogovinfdownloadform. htm

PA

lamuary, 2025],

Form CA.

Place : Ahmedabad

MoTice s hereby given That Natosal Company Law Tribungl, Ahmedabad Bench,_ Court-l kas
arderad the COMMENTament of Corporate Insolvency Resolution Process of Reputs F':u:u:[sP
Private Limited on 7° January, 2025, [Crder uploaded on Hon'ble NCLT Websita on 4

The creditors of Repute Foods Private Limited are hereby called upean to submit thelr elalms
with proof on or before 21" lanuary, 2025 to the interim resolution professicnal at the
address mentioned against entry Mo.9/10.

The financial creditors shadl subrmit their claims sath proof by electronic mesns only. Al other
eled Do may Submil The Claims with proal i p e, By post or by electraass means

A financisl creditors ekanging 1o a class, ac listed apainst the entry Mo, 12, chall Indicata s
chosge of apthorized represgniative from amnng tha three insolvancy 51"'5.'-'1":"5-5- onals lsted
against entry Mo, 13 to act as authorized ropresentative of the class (Mot in present case)in

Subrnission of false or misleading proofs of claim shall attract penalties.

Edf-
Chirag Rajendrakumar Shak

Interim Resolution Professlonal of Repute Foods Private Lirmdted

IBEIfIPA-001/IP-PO1165/2018-19/11837

Date : 12/01/2025 AFA No.AA1/11837/02/311225/107567 Valid Upto : 31° December, 2025

PUBLIC NOTICE

YUKEN INDIA LIMITED

16/C, Doddanekundi Industrial Area, Mahadevapura Post, Bangalore - 580 (48
Motice is hereby given that the certificatesfor the undermentioned
securities of the Company have been lost and the investor of the
sald securities has applied to the company to issve duplicale
certificates. Any person(s) who has /have claim(s) on the said
shares should lodge such claim(s) with the Company’'s Registrars
and Transfer Agents viz KFin Technologies Limited, Selenium
Tower-B, Plot 31-32, Gachibowli, Financial District;, Hyderabad -
500032, TELENGANA within 30 days from this date else the
Company will proceed (o issue duplicate share certificate(s) without

further intimation.

Folla Certificate | Distinctive nos | Quantity | Name of the
no. no. From Te | share holder
YILOOB3TE 21 2001 2100 100 | Sita Pradeep
YILDOGR3TE 22 2101 2200 100 | Sita Pradesp
YILOOG378 23 220N 2300 | 100 Sita Pradeep
YILOOG3TE 24 2301 2400 | 100 | SitaPradesp
YIL00G378 23 2401 2300 100 | Sita Pradeep
Date ; 12.01.2025 Sdi-
Place : Chennai Sita Pradeep

FORM A

PUBLIC ANNOUNCEMENT

[Requlation 14 of the Insotvency and Bankruptcy Board of India
(Wiluntary Liguidation Process) Regulatons, 2017

FOR THE ATTENTION OF THE STAKEHOLDERS OF

OCH-ZIFF REAL ESTATE INDIA PRIVATE LIMITED

| corparale persan

RELEVANT PARTICULARS
Hame of comporabe parsan Och-Ziff Real Estate India
e [FRvite Laniied
2 | Date of incorparation of corporate persan | 16/05/2008
3| Authonty urder which corporabs person Rol-Bangalore
| 5 Incarpoeated | Reqksiered
4 | Corporate entity Mumber of U4 200KAZ00EPTC 046462

2 Ackiress of the Registered Office and

| Principal Office {if any] of corparate parsan

# 302, Pride Elite, #10, Museum Road
Bangalore - 560001, Karnataka, India

£ | Liguidation commencement date of
CoFparate persan

Janiuary 10, 2025

T | Namea, &ddress
Email address,
Teleghane number @nd he
Regatration Number of the
Liguidator

Marme: Anil Kumsar Dubsy

Permanent Address:

Meridian Splendora Tower |1, Fiat 4F,
G4 Umakant Sen Lane, Kolkata- 700030
Cormespondence Address: #47, Manipal
Centre, South Block, Suite Mo, 218, 2nd
Flooe, Dickenson Rosd, Bangalong -
560042, Karnataka, India

Email: anili@mandasassociates.in

Mobile No.- 4918334984380

AFA Mo, : IBBY|PA-QD2IP-MOT1BT
2222023114249

8. | Last dale dor submisdion ol claims

February 09, 2025

icaikdaton on Januany 10, 2025

Date ! January 12, 2025
Plage :Bangalae

Miolice &5 herehy given that Cch-ZiF Real Estate India Private Umited has commenced voluntary

The stakebalders of Och-Zill Real Eslata India Provate Limibed ste hansby cafled upon b submila proolof
their claims, onof bafore Fabruamy 08, 2025, fo fhe Liguidator al tha address menlioned agains! ilem 7
The financial crecisars shall suomit their peoal of clains by efecironio means gréy, 40 other stakehalders
may submi the progfaf daims i persan, by pastor by elacinonic maans

Submission of false or misleading proats of claim shall atiract penalties,

Sdi.
Anil Kumar Dubey
Liguidatar

[A] [B] [C] [D] [E & F] [G]
2 LOAN ACCOUNT NO. 0/ DUES TO RESERVEPRICE(INT) | ODATEOF
¥
Mo NAMES OF BORROWER(S) BE RECOVERED bl ronerery | EARNESTNONEY | AUCTION &
| HORTGAGER(S) / GAURANTOR(S) {SECURED DEBTS) DEPOSIT (INT) TIME
Loan Afe. Moo HLTALGODDD4TISZ & T 4T7,38.5000-
HLO4 AL GOOOGZS06S [R%. Forty Seven
1. Mr. / Mrs. Shaik Nazia Begum Lakhs Thirty Eight
2. Mr. / Mrs. Modhin Pasha Shalk ¥ 34,42,745/ - , Thousand Five
Both Are RJAL @ 3-61, Chitteloor, Shaligouraram,| [Rs. Thirty ?:,I1tr'gla:;?niﬂt§ghﬂllg; ?;Lg.:aﬂ;l?;:nﬂdmnl;i:fﬂ Hundred Only)
Naigonda, Near Main Road, Makrekal508 210.] FourLakhs | o' " © dﬁ"ubl of “Saitvay N 35?.;3 Y=
. 3 - I.n-\- i A arS 1 i i Thall; =0
gﬁ:nlea:rik:ﬁ#ilf:L ;;&aarlljglhﬂziraglﬂsﬁe :’::532:3 Silwated an Makrekal Village and Mandal ‘Within EE
15 ik : ; g-. ] E the Limits and Malgonda District Bounded by within & T4, T3 8500 14,02 2025
Hagpy Childrens Hospital, Makesal Malgonda Disi, Saven =
508 241 Alse at - 121074/ Santhosh Nagar | Hundred and thve following = Boundaries - = North by ¢ Howse of ] 2 {Rs. Four Lakhs | from 02.00
/ . B Al et g Sathwanargyanal, * South by ; 20 Wide Rpad = Seventy Three P M.
Makarakal, Dist. Malgonga, Near Happy CHILDREN |  Forty Five i J ; 0 y
; i o b - |* Easthby : H. Mo 121077 of Tula Srinivas, = Wesl Thowsand Eight | to 04,00 P
S HOSPITAL, Makerekal, 508 211; Alse at : 3y.| Only)Dueas By : 15 Wida Raad Hundred Fi M. (with
No. 347/C1, H. No. 12-107/a/1, Block No12, | on 10.01,2025 [2Y " “"c::w iy . t'ﬂL‘rfm 4
Officars Colory, Santhosh Magar, Makerekal Town ! utan -
& Munizipaiy, Malgonda Dist, Mear Main Road wx Dfsf:uns
Ma%rakal-503 211 iintiten
Semd finished Flat No, 201 of 2™ Floor pSnth arsa = 27,82.0001- .
1 i FIE
II:IT:TILEF:I;:{E:.D-HI;-:;- HEDIERIGOOUEESAR - 1008 5q. FL incleding common area, undivided [R5, Twanty Saven I::&r;l::l
5 - ¥ 29,02 9B/~ |share land measuring 40 Sq. Yds, in Piol No. 10 Lakhs Eighly Two
1. Mr./ Mrs. Bhenmashwar Sharma Valhe (Rs, Twenty |out of Plot measuring 233,33 Sq. Yds: sifuatad in i Thousand Cnly) the Tencler
2, Mr. / Mrs. Sunitha Valluri ; x i : Z e =5 Drocumeant)
Both Are RIAL: H, Mo, 201, Biock No.10, Gurijata Ming Lakhs |5y, No. 2204 of Mancherial Shivar with i the limils LT =
2 |Enc Ofd I'.%an:r'erial I'.:Iar'--"he""l TE;lEI'I R Two Thousand | of Manchenal Municpalitd, MOL Manchenad, Dist =0 73 78 2000
Oro. B '"; I3u'|= LI 'tliliH ""LI:l .d'h-!? l.ﬂﬂ E 5 "| Nina Hundred |Mancherial, with the following boundaries as per E ] Rs 'IE : L.a.hfh
R T ABE T - OF | & Eighty Eight |Lechnical report - - Plot Boundaries - = East: PlolNe.| Z 3 AR Twes Lapchs
Mo, 208 C nde Mo, 98, Plal Mo, 10, Flat Mo, 201 2~ Gnly)Due ag |5: + West: Cifiers Land: * North : Land of-vendor o Saventy Eighty
Flaor, Mr. H. Mo, 15-200, Main Road, Old Mancherial On IJ]; 01 i{lZIE i South : ;_:,{. feel‘mH-:\ad + Elot Buuﬁdaries- 0 éasl _' = Thousand Teo
Eﬁﬂrjﬁ% rl.méﬁ,_sf:ﬁ E;?iﬂﬂ;rgpn Wain Staircase and common corridor. = West : Open to Pundrad-Cnly)
{ ! oy Sky; * Morth : Open 1o Sky; = South : Open lo sky
« INSPECTION DATE A TIME IDATE : 12.02.2025 BETWEEN 11,00 A. M. TO 04,00 P. M. 1 « MINIMUM BID INCREMENT AMOUNT - 10,000
= LAST DATE OF SUBMISSION OF BID / EMD | REQUEST LETTER FOR PARTICIPATION 15 13.02. 2025 TILL 5.00 . M.

Date @ 91.0%: 2025
Place ; Nalgonda F Mencherall, Tetangana

* Together With Further interest As Applicable In Terms Of Loan Agreement With, Incidental Expenses, Costs, Charges Etc. Incurved Up To The Date OF Payment And / Or Realisation Thereof,

For Any Assistance Related To inspection Of The Property, Or For Obtaining The Bid Docement And For Amy (iher Cuweries, Please Gt In Towch With
(For 5r. Mo. 1) Mr. Ambala Maresh, on his Mobile No, No. 5701034031, E-mail 1D : ambalanareshi@chola.muregappa.com [ (For Sr. No, 2) Mr. Maram Srinivas, on his
Mobile Mo, Mo, 3618237560, E-mall ID ; maramsrinivasf@cholamurugappa.com [ Mr, Mohd, Abdul Qawl on 7305930872, Official of Cholamandalam Investment And
Finance Company Limited to The Best of Knowledge And Information of The Authorized Officer of Cholamandalam Investment And Finance Company Limited thera Are
No Encumbdances In Respec] OF The Above Immovable Propérios / Secuned Assals.

For Chalamandalam Investment and Finance Company Limited

adi-
AUTHORIZED DFFICER,

i ADITYA BIRLA

" wCAPITAL

FROTECTING INVESTEMG  FIMBMCING AOVISING

Corporate Office :
Mumbai-400 063, MH.

ADITYA BIRLA FINANCE LIMITED

Registered Office: Indian Rayon Compound, Veraval, Gujarat - 362266.
12" Floor, R Teck Park, Nirlon Complex, Near Hub Mall, Goregaon (East),

E-AUCTION SALE NOTICE

15 days Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of

Security Interest Act, 2002 read with provison to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.

Whereas the Authorized Officer of Aditya Birla Finance Limited / Secured Creditor had taken possession of the following secured assets pursuant to notice
issued under Sec. 13(2) of Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI) for recovery of the
secured debts of the secured creditor, for the dues as mentioned herein below with further charges and cost thereon from the following Borrowers and Co-
Borrowers. Notice is hereby given to the public in general and in particular to the Borrowers and Co-Borrowers that e-auction of the following property for realization
of the debts due to the Aditya Birla Finance Limited will be held on “As is where is”, “As is what is” and “Whatever there is” basis.

DATE & TIME OF E-AUCTION : 29.01.2025, BETWEEN 11:00 A. M. TO 01:00 P. M.

LAST DATE OF RECEIPT OF KYC & EARNEST MONEY DEPOSIT (EMD) : 28.01.2025

Sr.| Name of the Borrowers - . - Reserve | Earest Money Deposit (EMD) (in| Demand Notice Date &
No. & Co-Borrowers LI ) Gl P B S A BT | i e Price (in Rs.) |Rs.)/Incremental Value ) (in Rs.) Total Amt. (in ")
' All That Piece and Parcel of Property The R.C.C. House Bearing House
1. Mis. Janagam Padma, |y 1.4/31, Admeasuring To An Extent of 130 Sq. Yards or 108.06 Rs. 191,600 (Rupees | 11152023
9 Vahani Wgater Plant Sq. Mtr., Covered By Plinth Area 560 Sq. Ft, Out of Survey No — 62/A/3, Rs. 19.16.000 One Lacs Ninety One Rs. 24,89.316/-
’ Through Its Prop Ja’nagam Situated At Nekkonda Grama Panchayat, and Village And Mandal Warangal (N-inteén I_’acs Thousand and Six (Ru ées 'i'we’nt Four
' District, and Within The Jurisdiction of Sub Registrar Narsampet And - Hundred Only) pees v
1 Padma o : g g - and Sixteen Lakhs Eighty Nine
District Registrar Warangal District Which is Bounded as Under :- East
3. Mr. Janagam Ramesh,|. ", 0.5 d Road. West - Plot of Mall fi Sani Reddy| Thousand Rs. 25.000/- Thousand Three
S/o. Janagam Balaraju |’ roposed hoad, West : Fiot of Mallampati oanjeeva Reddy| o) i v Hundred And Sixteen
LOAN A/C. NO. : (Vendor), North : Plot Of Mallampati Sanjeeva Reddy (Vendor), South : (Rs. Twenty Five Only) due as on
ABWARSfSOUb600563630 Plot Of Mallampati Sanjeeva Reddy (Vendor), Measurement of Scheduled Thousand Only) 1% 12.2023
Property — North And South - 65 Ft, East And West — 18 Ft. e

Place : Warangal, Telangana
Date :12.01.2025

For detailed terms and conditions of the sale, please refer to the link provided in Aditya Birla Finance Limited / Secured Creditor's website i.e. https://personalfinance.
adityabirlacapital.com/properties-for-auction-under-sarfaesi-act.aspx.
Contact Nos.: Aditya Birla Finance Limited, Authorized Officer - 1) Mr. Apoorva Thomas Danthi - apoorva.danthi @adityabirlacapital.com, M. No. 9930909725 You may also
visit nearest Branch or contact Aditya Birla Finance Limited 2) Mr. Jahirul Laskar : (Jahirul.Laskar @adityabirlacapital.com) M. No. +91 97060 03075, 3) Parneet Singh :
(parneet.singh@adityabirlacapital.com) M. No. +91 97200 29337, 4) Mr. Srikanth : srikanth.s@adityabirlacapital.com - M. No. 98840 02027

Sd/-
Authorised Officer
ADITYA BIRLA FINANCE LIMITED

Fslarnmuarmips Baigmisl s |

¥ i ¢t _
Bank of India %

TAMEARAM BRANCH

No 91A, Rajaji Road, Tambaram,
Chennai - 600 045

IJM FINANCIAL

Website - www jmfinancialarc.com

JM Financial Asset Reconstruction Company Limited
Corporate identify Number : UST120MHZ007TPLCT4287
Registered Office: Tih Floor, Cnargy, Appasaheb Marathe Marg, Prabhadevi, Mumbai 400025

Contact Person: 1. Ramsunder Ganesan - 9846350350 2. Vishal Ketele - 3584966653 3. Sinduja Pillal - 022 - 6224 1678

E-Auction Sale Motice - Fresh Sale

That Piramal Capital and Housing Finance Lid kave assigned a pool of Loan {including below mentoned Loans) ogeiher with underhying securify
Intarest creatad theneof along with.all the rghts, the ard interest therson undar Section 5 (1) {8 of the Securitsalion and Reconstruction of
Financial Assats and Enforcement of Sacurily Intarest Act 2002 ("SARFAESI ACTT) vide an assignment agreement datad March 23, 2023 Mihe
Aszgnment Agreement”) in favour of JMFARC (M} (herain referrad as Assignee) acting m its capacly as tusies of JMFARC —Aranya —Trusl. [Eis
i noiify that PCHFL i authorized end appoinisd to aot &5 Service provider / Collection agent i facditale all operafioned and procedures processas
wide Asgignment / Service Agraement
Pursiant to taking possessionof the secuned asset mandicned hensundes by IheAuthorized Officer of Secursd Crodsor undar the SARFAESTAct, X002
for ha recavery of amount dus from barowars, allers ana inviled by the undarsigned far punchass of immovatle proparty, as describad haneundear, which isin
fhe physiced possession, on “As s Where |s Basis’, ‘As Is What |5 Basis' and "Whatewver ks There Is Basis’, Particulars of which are given below;

APPENDIX IV [See rule-8(1)] POSSESSION NOTICE (For Immovable propertyfies)

Whareas the undersigned being the Authorised Officer of the BANK OF INDIA , under the
sacuritisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of powers conferred under Section 13(12) read with rute 3 of the Secunty
interest (Enforcement) Rules, 2002 issued following demand Motice dated calling upon the
Borrowers in the respactive accounts as given below to repay the amount mentionad in tha notice
within 60 days from the date of receipt of the said nofice,
The Borrowers and Guarantor having faled to repay the amount, notice is hereby given to the Borrowers
and Guarantor and the public in general that the undersigned has 1aken possession of the properties
described herein below in axercise of powears conferred on him under sub-saction (4) of section 13
of Act read with rule 8 of the Security Interest Enforcement) Rubes, 2002 on this the
10th day of January of the year 2025.
The Borrowers and Guarantor in particular and the public in generai are hereby cautioned not to deal
with the properties and any dealing with the properties will be subject to the charge of the BANK OF
INDIA - TAMBARAM BRAMNCH for the amount{s) mentioned below and intarests thareon

The Barrowers/Co-Borrowers attention is invited lo provisions of sub-section (8) of section 13 of
the Act, in respect of time available, to redeam the secured assets.

Borrower: Mr. Premsai M and Mrs. Bhavani Durairaj, Demand Motice Date:
15.10.2024, Possession Notice Date: 10.01.2025, Ouistanding Amount : Rs.43,37,107.80
(Rupees Forty Three Lakhs Thirty Seven Thousand One Hundred and Seven and Paise Eighty)
{Contractual Dues upto 15.10.2024) and with further interest thereon.

Description of the Immovable Property Owned by Mr.Premsai.M and Mrs.Bhavani Durairaj
SCHEDULE 'A' PROPERTY: All that piece and parcel of house-site bearing Plot No.3, measuring to
an extent of 2655 So.f. comprised in 5.MNo 43524 (Part), Patta No. 1361 as per Patta Sub-
Division 5.No.435/2A20 in the yout named as "Hygrevar Gardens” situated at Chettipunizam
Village, Chengalpet Taluk, Kanchespuram District now Chengalpet District. BOUNDED ON THE:-
Marth by : 30 Feet Road, South by : Property of Evgene Xavier & Others, East by ; Plot Nos. 1 and
2, West by : Plot No.4. MEASURING ON THE:- Morth by : 30 Feat, South by : 30 Faet, East by . 88
Feet, West by | 89 Feet. In all admeasuring 12 an extent of 2655 Sq.fL The above property is
situated within the Registration District of Chengalpaet and Joint-ll Sub- Registration of
Chengalpet. SCHEDULE "B" PROPERTY A Residenfial Flat, bearing Mo. T-1, Third Floor, of the
building known as “SUDHARSHAN HYGREVAR" with Super built up area of 1086 Sq.1 inclusive
of Commaon Area, along with 450 Sg.1., undivided share of land inand out of Schedwle “A" property,

Loan CodafBranchl 0 Earnest
SO i1} A Property Resarve Money U"A“““d?‘ﬂ
Co-Borrawer (s) |  MNofice Date Address _final Price |Deposit(EMD)| .0
| Guarantor s) and Amount (10% of RP) | (PE-01-2025)
Loan Code Mo D8 20-07-2021 All The piece and Parcel of the Propesy | Rs. 32553800, | Bs 32553875 | Bs. 3411047/
DEE00002310, Kannwr | Rs 2171555~ having an axtent - Flat No. D2, Third | (Rs. Thirty Twa | (Rs. Theee lakh | (R, Thirty Four
(Branch), Bijesh  |{Fs. Twenty One lakh| Floor Paim Avenue Project, Square Feet | jakh Fifty Five | Twenty Fve | lakh Elaven
Cheruvalath (Borrower),|  Sevanty One f‘:"“ﬂf %‘j?f""_'iﬂ'jé”ﬂaﬂi Kanmur Tﬁ"-“‘_ Thousand | Thousand Fivae | Thousand Forty
Lishna Bijesh Thousand Five P?-.ﬂgé:i :-:g?ﬂan %‘ﬂf’_"ﬁ ﬁ‘; Frfg][*"r" Three Hundred | Hundred Thirty | Seven Oniy) S1.No.2:
(Co Borrower 1) Hundred Filty Five Orily East . Pl raad Wesl Kanakara@an Eighty Oniy) Eight Only)
Loan Code Mo Dt 30-06-2021, | All The piece and Parcel of the Propery | Rs. 53836701-, | Rs. 538367/, | Rs. 25779375,
12500001250, Fz.1594158- (Rs. | having an exlan = Re Survey No 11072 | {Rs. Filfly Thraa | (RS, Five lakh | (Rs. Twandy Five
Kazhikode (Branch), | Fiteen lakk Ninety | Qlavanna Viage Disinct Kozhikoge lakh Eighty | Thifly Exght | lakh Savanly
lsrrail Mangas Four Thousand One Kerala - 675014 Boundanes A8 - | Threg Thousand | Thousand Thiee | Seven Thousand
{Borrower), Shareena | Hundrad Fifty Exgh Worth ""353‘5':'1 South - Road East Six Hundred | Hurdred Sty | Nine Hundred
P [Co Borower 1) only] Road West | Mirali Saventy Only) | Seven Only) | Thity Seven Oriy)

Borrower: Mr. Premsai M and Mrs. Bhavani Durairaj, Demand Molice Dale:
15.10.2024, Possession Notice Date: 10.01.2025, Outstanding Amount : As.41,81,979.00
(Rupees Forty One Lakhs Eighty One Thousand, Nine Hundred and Seventy Nine) (Contractual
Dues upto 15.10.2024) and with further interest thereon

Fittos e bankauctons.in

bomower guaranior,
Date : 12.01.2025
Place : KERALA

For deteded terms and condifions of the Sale pleasarefer to the link provided ‘in hitos ey mfinencalare, comdHome) Asselsiprsale QR

DATE OF E-AUCTION: 20-02-2025, FROM 11.00 A.M. TO 1.00 P.M (WITH UNLIMITED EXTENSION OF 5 MINUTES EACH), LAST DATE OF

STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE EORROWER/IGUARANTOR | MORTGAGOR
The above menlionad Barrowes!Guaranbor are hareby notced to pay e sum as mantioned in sectian 1327 nofice in full with accried intenast Ll
date bafaore the dats of auction, feding which propery will be auchioned!sold and balance dues if any will be recovered wilh interes! and cost from

5di- [Authorisad Officar),
{Aranya - Trust)

Description of the Immovable Property owned by Mr. Premsai M and Mrs. Bhavani Durairaj:
SCHEDULE 'A' PROPERTY All that piece and parcel of house-site bearing Plot No 3, measuring to
an axtent of 2655 Sq.ft. comprised in-5.No 435/2A (Part), Patta No. 1361 as per Patta-Sub-
Division as 5.No 4352420 in the layout named a "Hygrevar Gardens” situated at Chettipunnam
Village, Chengalpet Taluk, Kanchespuram District now Chengalpet District, BOUNDED ON THE:-
Morth by : 30 Feet Road, South by : Property of Eupgene Xavier & Others, East by © Plot Nos. 1 and
2, West by - Plot No4. MEASURING ON THE:- Marth by - 30 Feet, South by - 30 Feet, East by : 88
Feet, West by : 89 Fest. In all admeasuring fo an exient of 2655 Sg.ft. The above property is
gituated within the Registration District of Chengalpat and Joint-ll Sab- Registration of
Chengalpet. SCHEDULE "B' PROPERTY A Reszidential Flat, bearing Mo, T-2, Third Floor, of the

building known as “SUDHARSHAN HYGREVAR" with Super built up area of 1056 Sg.1t inclusinva
of Commaon Area, along with 435 Sq.0., undivided share of land in and out of Schedule "A" property.

financialexp.epapkin

Date : 10.01.2025, Place : Chennai

Authorised Officer, Bank of India

. BENGAI URU
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